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Plrs, Pieena Gain,
l/o Or. Oharampal,
R/o RDom No, 16,
2nd Fldor, Nurse Hostel,
Or. RdnPIanohar Lohia Hospital,
Netj Delhi -Ol ..,,,/ppli cant«

(By Aduocates Shri B.B.Raual)^

tfersus

.  Shri K.K.Bakshi,
Secretary,
Ministry of Health and F^ily LjelFare,
Go vt. o f In dis,
Nirman Bhayan,
New Oelhi -Gl,

2. Or, C« P, SinQh,

Medical Superintendent,
killingdon Crescent,
Or, Ram Piano ha r Lohia Ho^ital,
New Delhi -01,.

3. Shri PI,K,Pialho tra,
Dep uty Oirecto r( Adnn),
liAllingdon Crescent,
Or, Ram Platiohar Lohia. Ho^ital,
New f^lhi -01,

4. PI rs, PI, Afnos:,
Acting Nursing Sup erin ten
Or, R^ Planohar Lohia Hospital,
lo/Lllingdoh Crescent,
Neu Delhi-Dl.

5. Plrs.Jasbir LiPlia,
Nursing sister.
Or. Planohar Lohis Hospital,
isiillingcfon Crescent,
New Delhi -01

«

(By Advracatej Sh ri Piadha u panika r)

A . ~

Respon deits.



I  v. - - 2 »
I

order 3^

!Js hav/e heard applicant's counsel Shri Raual
and respondents' oounsel Shri Panikaron C.P..

No,282/ 98 ailijging contLmacious non-ImpJ e„entatlon I
of the Tribunal's order dated 26.5. 98 (Ron a< ure-CP-1)
in 0. a.Mo.907/95, ;

2. It 13 not denied that pursuant to the

operatiue portion oP the afo resaid o rder dated
26.5. 98 contained in para 8 thereof, re^ond^ts
by Office order dated 19.8.98 (Annexure.I to r^ly)
have withdrawn their order dated 1. 5. 95 re ve rting
applicant and restored her to the status she
had prior to the issue of that order dated 1.5.95
and have also paid the differ^ifein pay and

allowances forthg rel e uanfe pe rio d amounting
to fe.1 6, 557/- (Annexure-II). Hsiceno cause

for initiating conteupt proceedings against

respondents arises ,

3. Shri Rawal has contended that vacancies of
Mursing SiStdC we re available from a much earlier
date against which applicant could have been

promoted, but there was no direction in the

impugned order dated 26. 5 . 98 to consider applicant
for a promotion as M:ursing sister from an earlier
date and that cannot be taken as a ground in the
present C.P. at this stage to initiate contempt
proceedings against respondents.

The C.P is therefore rejected and notices to
aY®9®c} contemnors are discharged.

(  t.n.bhat^) ' /
^'l EflBrR(3) . ^ 3. R. AOlGt )

CE CHaI flPl am (a).


